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OF PTJNJAB

EXCISE AND N COMMISSIONER'S OFFICE,
PAIIALA

Notification

17th March, 2010

No. G.S.R. 7 tP.A,lll Anri.(i20)/2010.-In exercise of the

conferred bY section
of I 9 I 4), read with the

Notification No. S-O.

and other Dowers enabling

1. (l ) These rules
Rules,2010.

of the Punjab Excise Act, t9l4 (Punjab Act
'"-."ttt oiPun;"b, Department of Excise and

the
exercising the of the Financial Commissioner, make

rules firther to the Punjab Liquor License Rules, 1956,

IPA.Il14ls.gnOO7, dated the 24th April, 2007'

in thii behalt I, A. Venu Prasad, I.A.S , Excise

RIJLES

be called the Punjab Liquor License (First

force on and with effect from the date oftheir

in origin),
from abroad

(2) They shall come
in the Offrcial

2. In the Punjab License Rules, 1956 (hereinafter refened to as

said rules), in rule 1, in the under the heading captioned as " I ' Foreign

' (a) for the existing
following Form

L-2B and the entries relating thereto, the

entsies shall be substitute4 namely :-

"L-28 Wholesale retail Fixed fee Collector Collector"
with the

Prior
aPProval
of the
Excise
Commis-
sioner

vend of Foreign

Liquor
Beer
(bottled in ), wine
upto 13.5
Ready to

VAr' and
Beverages
proof

(b)

L-2D

upto 20
stength, for consumption
off the

such like

after Form L-2C
shall be

Retail .r. end wine and
beer, fcr
off the

l n a
$ore ot

the entries relating thercto, the following Form

namely :-

Fixed fee Collector Collector'",
and
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wing proviso shall

, , IA,LAA,L.5,
be granted by the
ial Commissioner,

orm L2C and the
merted, namely:-

a license in Form
Iowed to sell wine
'to 13.5%o vlv and
om abroad (botld

rall be substituted

pect of different
rles. shall be as

Rare of
security (Rs.)

15000

5000

1000

t5 per cent of
the amount of
license fee.

15 per cent of
the amount of
license fee.

(c) {elowthe ab

f 
substitute<

'lProvided dx
ri.sA, L-58,
qollector wit

flt renewed

3. Inlthe said nrl
rtries relatiry{thaeto, the I

"L2lp, retail ve' 
and be(
sunptio
premiser

. 4. In lhe said ruler
mcly:-

'25. (f ) The amor

$inds of lir
folows :-

L
rt
L
h

u
,s
bl

ft

llr

n

I,

In

ie

for the'exiptinl
Fmely :-

[e licenses ir
lC and L12l
p prior appn
Ithe colleptof

iin rute t6, in

fwing For@ ar
pf wine

for con-

Fth"

pr rule 255 tht

1of fxed fee r

ises, gralted

; proviso, the foll,

r forms L-3, L3,
J, shall however,
rval of the Finanr
ev€ry yeax.".

the table, after I
Ld enties shall be

the holder of
L2D shall be e
of all types u
Beer inportdJ I
in origin) only.

r following rule s

under these
nd security in r€

Rle
lioens

of annual
: fee (Fs)

L-l (c

L-IB

L-1C

L-2

WA

I-28

L-2C

fnnt and Re4er

I

ial) l2ol

3Ofi

100(

Tot
@ R

I FtL'
guot

100(

300(

I,ic€
lp tb
qnit

Sorl

000

0

r worked out
;. 146/- per
rn fixed

00

se fee equivalenl
; fee fxed for on
br the Municipal
cratioq Ludhianr
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Rate of
curlty (Rs.)

1000

10000

10000

10000

10000

:' 
Kindoflicen e Rate of annual

license fee (Rs.)

L.zD

L-3, L-4 and L5,-

(i) for hotels havinF ,

star calpgory o+ti

(ii) for hotels in Muiri
Cogporations;

(iii) for hotels in Mupi,
Councils and ofte
of the State

L-3A, L4A and L5A,

(i) for towns havinlg
tion of one lal$l o
and

(ii) for other towns.

L-5B (Fub License)p'

(a) In{ependent Lig€l

(b) Supplementary Li
(wilh L-5, L-5A,
anii L-12C).

L5C

L-sD ,-"

(i) Municipal CorPot
ann areas falling '

5 kn of their otrt
boundaries;

(ii) All tlDes of Mun
Councils and afer
falling within 5 k
their outer boun
and

(iii) Otler arcas of tl

50000

or 5 400000
icate;

ipal 250000

ipal 175000
' aleas

lopula- 1100Q0

rtion 30000
rithin
rr

oipal 200q0
s
n o f
aries;

state 500Q
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Rate of
security (Rs.)

1000

1000

15 p€r cent of
tle amouot of
license fee.

sub-rule (l ), the

'lihe on Puajab

:' 
Kind oflicen Rate ofannual

license fee (Rs.)

L-5E,---:

(i) Mupicipal Corpt
and areas fallinr
5 km oftheir ou
bowdaries.

(ii) All types of Mur
Councils and otl

L-t2-A

(a)

(b)

t-t2c

L-12E

t - - t )

L-14 A

L-52 PML

(a)

(b)

IMFL

(a)

Urban

Rural

Corpo
Arca

Other
A€a

Rural

(b)

(c)

fi2

te

le

ra

U

ion
rithin

50000

pal
areff;

25000

Minimum fee--l000
per lioense per day.

Ma:<imum fee-10000
por ligense per day.

150000

15000

15000

To be worked out
@ Rs. 146A per
PL. oF the fixed
quot4

30000

6000

40000

2s000

8000

ton

'ban

(2) In addition to tli
following feeis :

(a) an extr4Ii
Mediup l

1 fixed licerse fee, as stated in tl
hall also be charged :-

lense fee ofntpees four per pr<

iquor ;
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Liquor, as

five per proof
per Foof litre

pro& line on
Foreign Liquor.

and Punjab
14A licensees,

the exFa license
at the presoibed
quota ellocated

Liquor and
date. The

deposited in th€
Dedicated

be substituted,

L4, L-4l\ L-5'
Depot), L-l28

hotels, having
certificate ;
rupees for

Corporations;

-five thousand
in Municipal
ar@s.
to this fee, a
ten thousand

Savings
pledged in frvow

shall also be
a period ofseven

or renewal
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by item (i)

and in
a secwity or
in the shape
Certificates,
vour of the

be fumished

the grant or

rupee;

for a
or such like

for each

fee, as
holders.

of permits to

(b) Fon a license in
L4A and L-5A

(i) One lac ten
rupees

(c) Forra license in
Form L-58-

(d) For,a license in

(e) Fora license in

(f) For:a license in

(g) Fora license in

(h) Ll Canteen

Hrovided
oresci'ibed in rule

' 
The 4ssessed fee
such licensees.".

lac or more: and

ficense thirtythousand

license thirty thousand

duly pledged in
Collectoc shall
within seven dayi
rsnewal of such

L-12C one lac and fifty

L-28 three lac
Deparmental
Store;

r L-5C fiflty thousand
liqense;

twenty tlousand

, lioense; and

twelve lac ruoees:

addition b fxed license fee.
shall also be payable by such
be payable 4t the tirne of
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to th$ aforesaid assessed
the mt+ of rupees two per
at the rhte ofmpees frve per
Ing beet shall also be levied

Ll Licqpsees.".

in mle 35, for sub-rule (2),

Liquor and Indian

it of one L-l4A vend

a rnaxitrum of five vends in
d tq ary of the aforesaid
fee of the unit is not less

nll be ftrmpd by the
nissionff, Plrnjab.

ufits in a gtoup or

Upto

in pfu$ approved by

be fffi{ bythe

a group or {one shall be the
each olijthe units in that gro

), 17,2010 618
1931SAKA)

i n"ttit
a. nlm saia rul

substituted{ namel};

i"(z) m" n
lvends shall
luban areas
it*ut un"*,
ivends, subjr
i may also h
Ithe total li

; t$e Excisr

Tbp number
I
I

|(i) InM
I  o f /

i Ludl
j

l( iD Inv
.

i (  l l t  )
t "

an additional as-
lite, and a special
litre on both light

the stage ofissue of

following shall bq

Foreign Liquor
A Licensing Unit ia

one [-2 vend. In
or multiple L-l4A
unit. One L-2 vend

units; provided thaf
Rs. 35 lac. The

with the aBproval of

shall be as under:-

zones consisting of
units ;

of seven uni6;

of five units ;

of four units ;

of two units;

Excise Comm issioner,

with the prior approval

total of th€ license
or zone-

i c r
I

i(iv) In
I U

i Nasa
I -

i(v) nurat
Z{nes will be

Aigroup or mr
ofthe Excise

I
ffre license ft
ff, prcscribo



tions per licensing
other urban areas,
Quarters, Municipal
Nagar Panchayats,
applications i
that area. Similarly,
each licensing unit

Unirs in a particular
satisfied that a part
adversely aff€ct the
adrninistration of
orocedue for that
units, the Excise
tions with or withoul n
be enlarged at this

9. In the said rules, in

(a) for sub-rule (2
namely:- .

available in
Commissioner

area, more than

any application
not put to dra\v

PUNJAB COVT (EXTRA.), MARCII 17,20t0 619
26, l93l SAKA)

be allowed to submit more than five applica-
group/ zone in Corporation areas. However. in

District Head (luarten, Sub- Divisional Head
other dmn district Head Quarters and

shall not be allowed to file more than 30
of the number of licensing units or groups in

areas, the lim;it will be of 20 applications for

applications haie not been received for all the
the Excise and llaxation Commissioner may, if

of Units/ Groups / zones in such area will
revenue, or that i! may impinge upon the smooth
laws in such area, he may cancel tlle allotment

area. To facilitate the re-allotnent of such
Commissioner may invite fresh applica-

the groups. The groups or zones may
to include all the Units in that location ot area-"

36,

the following sub-rule shdll be substituted,

form for the grant of liquor vends shall be
office of the Alisistant Excise and Taxation

referred to as AETC), In-charge ofthe '
ofrupe€s ten thousand for single unit. If, in an

unir is alloned on single apPlication form,
shall be as follows:-

of two units

of ttrree unils

of four units

of five units

of six units

of seven units rmd

within Corporation
Jalandhar and

be rcfirndable or adjustable. If the first or any
procedure is r:ancelled by the department or,

is rejected by the deparfilent being invalid and
lots, then the amount of application fee will be

.. Rs. I E000

.. Rs. 27000

..  Rs.36000

..  Rs.42000

..  Rs.45000

.. Rs. 50000

..  Rs.50000



thousand as

recelpt, issued

(b) for sub-

5.00 Lac per
Lac per unit
by cash or
other pre

(b) The next

allotrnent'

(14) The allohent

(i) five per

(ii) ten per

(c) aftsr suFrule ( I

Marcl5 in

(d) in sub-rule (

PUNJAB GOVT (EXTRA.),MARCH ,2010 620
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applicaut, after rupees two
fee. The entire from the sale of

be utilized for the welfare scheduled castes
on lheir pensions and

forms shall be serially at three places,
lots and on theform, in the slip of draw

applicant."-

)  and (14) ,  the fo l lowing ru les shal l ,

rpplicant shall be required to Pay allotment fee
re draw of his lot which shalllbe Rs. 10.00 Lac
or zone in the case of a ColFordtion, and Rs.

or group in Disrrict Head Quafters, and Rs. 2.00
'oup in other areas- This paynlent may be made

f demand draff, banker's ch{que, pay order or
nk instruments. i

all be made after the fint supce$sfiil applicani
rnt of allotment fee due from [im. Failure to de-
: shall lead to disqualification {nd cancellation of

: within 48 houn of the draw {f lots; and

; within 96 hours of the draw $f lots.

the following sub-rule shall be frserted namely:-

g anything contained in sub-nfle (14), the entire
ecurity shall have to be deposited by 3l st day of

re period of forty-eight hours !r ninety-six hours,
be, is completed after the 31sJ day of March.;

for the letters and figures 'R+. 135", the lett€rs

146" shatl be substituted. i



(e) in sub-rule (28),
open his vend

month from the

"The licensee shall be
April 2010. In
concerned maY

in other areas.",

(f) in sub-rule (30),

"2010" shall be

(vi) for sub-ruleq
respectively;

*(38) 50 per cent of tfhe

(39) A licensee shall
Medium Liquor
l0 per cent of tfie
lifted at the end o

be given @ Rs.

@ Rs. l0/- Per

lifted at the

In the third

be lifted on ftg

Liquor and Rs. ff/

PTJNJAB GOV'I]
(PH

(EXTRA.), MARCH 17,2010 62r
26. 1931 SAKA)

th€ words "The licensee shall be required to

first day of April or within a period of one

ofthe financial year, failing which

cancelled", the following shall be substituted

to oDen his vend on or before l5rh day of

he fails to do so, the AETC of the district

the said period upto 30th day ofApril 2010

ofRs. 25,000/- in respect ofthe area falling

ofa Municipal Corporation, and Rs. 10'000/-

proviso, for the figures "2009", the figures

; and

), (39) and (40), the following sub-rules shall,

substituted namelY:-

ouota of PML shall be lifted by a L' l4A

sDecified and allocated to him by the

and the remaining 50 per cent of the quota'

from any distillery ofhis choice'

allowed to I ift additional quota of both Itunjab

Indian Made Foreign Liquor to the extent of

quota. This quota shall be allowed to be

each quarter after the licensee has lifted full

. 25 Der cent of the addilionalquota shall
Liquor and- per PL for Punjab Medium

for lndian Made Foreign Liquor.

the 20 per cent quota shall be allowed to be

rues.

another 30 per cent quota shall be allowed to

of Rs. 6/- per PL on Punjab Medium

oer PL on Indian Made Foreign Liquor.
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the remaining 20 per quou, shall be
lifting the quotalifted at the rates, as specified

This quota shall be lifted by licensee from any
ice in the case ofPuniab Liquor. In the

Foreign Liquor, this shall be lifted by
any L-l of his choice in State of Punjab.

L-2 vends attached to units, will be given
20 per cent of the quota of Punjab

This option shallinto lndian Made Foreign
of mediunr brands of Made Foreign

the disiilleries producing liquor and their
License Fee forMedium Liouor. The

shall be at a concessional ofRs. l?/- per PL.

not be allowed to licensee, have only L- I 44
Punjab Medium

Made Foreign Liquor will be from the open
shall be liftedofPunjab Medium Liquor

allotted distilleries, which are their own
Made Foreign l,iquor

), (3) and (s), the36-A, for sub- rules (1),
be substitut€d,

Liouor of 50o and of
to be sold at lbnFb Liquor vends.

sale price in respect of Medium Liquor
as under:-

Medium Liquor 500

= Rs.95/-

unit. The conversion

Rs. 55/-

Rs.35/-

= Rs.25f

of 650

Rs. l l

Rs. 6

R s . 3 5 l

Rs. 25l-

retail price ofPunjab
after the ftxation of

Liquor may be
Ex-distillery Issue

Liquor to

ln the said rutes,
sub+ules, shall

Provided that tlte
or decreased
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State of Punjab,

extra license fee,

Extra license fee
(Rs./PL)

30

30

30

30

30

45

45

45

45

45

45

45

45

reign Liquor shall be

rt NiP

80  Rs .45

90 Rs.50

100 Rs. 55

l l 0  R s . 6 0

120  Rs .65

rice by the State Govern

(3) Indian Made
hall be classfiied inrhe fi
pecified agafirst each cat

nr

F
lt
o

Ft.".

ireign Liquor, to be sold in tl
,lwing 13 different caGgories w
yy, namely:-

Narne of lhe Category I Ex-Distillery Pric€ oanded
Cost per case of 9 BL in Rs.)

Economy

Medium

Regular

Semi Prcmium

Upper Sbmi Premiut

Premium

Super Premium

Semi Deluxe

Deluxe

Upper Deluxe

Super Deluxe

Scoich

Categoryl

Cttegoty-2

100-300

301-450

451-550

651-800

801-900

901-1200

l20l-1900

l90l -2300

2301-2E00

2801-3200

3201-4000

5001-7000

7001 and above

Minimum sale
fixed as under :-.

rnle in respect qf Indian Made Fr

Brqnd Quart P

Economy Bran

Medium Brand

Rqgular Brand

Serni Premium

Upper Semi Pr

B

)n

and

ium Brand

Rs. 155 Rs

Rs. 175 tu

Rs. 195 Rs

Rs .2 l5  Rs

Rs.235 Rs
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I
I

I

I

l

l
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Nip

45 Rs.80

65 Rs.85

85 Rs. 100
95 Rs. 

'105

:15  Rs .  115

135 Rs. 125

Nip

t70 Rs. 195

170 Rs.245

ense fee shall be as

Rs. 100.00 Lac
Rs. 1.00 Lac.

Rs. 100.00
n of Rs. 1.00

r Rs. 100.00 Laq
f Rs. L00 Lac.".
)ondition (2-C), th€

rf beer ryrd wine for

Collector.
pes up to l3.5Yo vlv
rttled in origin) for

of receipts and sales
monthly abstract of

i6.'.

I [iAZ. (HX|RA.), MA] i.u
UN ZO, I93I SAKA

Brand Quart Pin

Premium Brand

Supe{ Premium B

Semipeluxe Bran

Delu:le Brand

Upp{ Deluxe Brz

Super Deluxe Bra

a
I

l(

ld

Rs. 280
Rs. 320
Rs. 360
Rs.380
Rs. 420
Rs. 460

Rs.

Rs.
Rs.
Rs.
Rs.

F.s.

Scot4h Quart Pint

Category- l

Category-2

Rs. 720

Rs. 920

Rs.

Rs.

(5) I the value
under:-

l f Enelic€nsing unit in termsof li

Serid Category
No.

ue

Municipa

Municipe
and Notil
Committ,' 
Nagar Pz

Ruralt

(

. (
q

n(

Oryoration Rs. 50.00 l
wift variat

pmmittee Rs. 35.00
iArea Lac with
(including Lac.
havao

Rs. | 5.00
with variat

,ac l

o n l

,zc
rial

ion

l l. ln the sai
following sp,iecial conditi

, "(2iD) A licenst
consull
(D TI
(iD rl

an

(iiD fl
an
SU

l

)u
i l
pt

I

I
ls

I

:h

[les, in rule 38, after spe
Fhall be iqsert€d, namely:-
;Form L-2D for the retail
on off the premises.

icense shall be renewable I

icensee shall sell wine of
teer imported from abroa
mption off the premises
icensee (hall meinlein ecc(

cial

,end

'y th

all t
, d 0

nrnt

ubmit to the Excise Insper
receipts and sales in Forn

)tor
r M
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reffered to in

Punja b
(L-2)

allotment of
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*t"r" *

by a criminal

the sale of any
fee.

by the Excise

Act l9l4
and conditions

the best of my

do

l .

2 .

3 .

4 .


